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KARNATAKA LEGISLATIVE ASSEM BLY

FOURTEENTH LEGISLATIVE ASSEMBLY

TENTH SESSION

THE KARNATAKA FOREST (AMENDMENT) BILL, 20-16

(L.A. Bill No. 23 of 2O16)

A Bill further to amend the Karnataka Forest Act, 1963.
Whereas it is expedient further to amend the Kar-nataka Forest Act,

1963 (Karnataka Act 5 of 1964), for the purposes hereina.fter appearing;
Be it enacted by the Karnataka State I-egislature in the sixty- seventh

year of the Republic of India as follows:-
1. Short title and commencement.- (1) This Act may be called the

Karnataka Forest (Amendment) Act, 2OL6.
(2) lt shall come into force at once.
2. Amendment of section 2.- In the Karnataka Forest Act, 1963

(Karnataka Act 5 of 1964) (hereina-fter referred to as the principal Act) in
section 2, after clause (l), the following clause shall be deemed to have been
inser[ed with effect from the 16ft day of August,2OOB, namely:-

"(1-A) "Consideration" means the price received or receivable on the
sale of forest produce and computed in such marlner and shall a-lso include
such other amount as may be prescribed by the State Government."

3. Amendment of Chapter XIA.- In the principal Act, in
Chapter )ilA,-

(l) including the headings and in section 9BA and 988 for tle word
"tax" wherever it occurs, the word "fee" shall be deemed to have been
substituted with effect from the 16fr day of August, 2008;

(2) n section 9BA,-
(i) in sub section {l),-

(a) for the words "or controlled by" the words "or controlled by the
State Government" shall be deemed to have been substituted with
effect from 16ft day of August, 2008;

tb) The second proviso shall be omitted with the effect from the date
of commencement of the Karnataka Forest {Amendment) Act,
2Ol5 (KarnatakaAct 4l of 20l5); and

(c) after the second proviso to sub-section (1) the following proviso
shall be deemed to have been inseried with effect from the 16fr
day of August, 2OO8; namely:-
"Provided also that. in respect of minerals which is a forest
produce the rate of Forest Development fee sha-li be twelve
percent."
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i: i)  : l t icr strb sectiori  (t).  t ire fbl lorvirrv'  e', . . i l l l l rrat i t lns slr: l11 i l t '  deernecl tcl

har,,, : 'D.,crr insertecl rvit lr  ' l i ' ! t :ct lrotn the I6ti ' i l l - ir  of r\ trgusL' 2C0[i '  narncly:-

"ff :<planalion: (1) i ] 'oi- t l te removal of cioLlbis, i l  is herebY ri t ' t : l i rrecl t trart

fbr i lr .  Dtlrposes oi ' this sub-section, the rvoi 'cis "a bocly noli f ie l l  bV l irc State

Govtrn*rt:I.It" shall ntclr n arlcl i.clucle .ii enlities clirectl,v oI- i.clircctly

engirgcrl irr disposing of tbrcst procluce fottrtcl in'  or brought lrorn' a forest '

as inc1i..,'icluais or other errrities including Flirtcitt {lndivided Famill" compzury

or forei{n Company, partnership firms, socicttes, cooperative socretics' other

bodies corporate, i..- sts, leasc holders of mines and quarries siLuated in

forest area or any other association or comlnittee or person' whether or not

such inclividuals or entities constituted themselves into a juristic entity and

whether or not such individuals or entities coliectively come together artd act

as a group or bodY.

Explanaticn: {2) Fcr +"he removal of doubts, it is hereby declared that

for the purpose of 
'this 

sub-section, the words, "or otherwise" includes

disposal through captive consumption'

Explanation: (3) For the removal of doubts, it is hereby declared that

Forest Development Fee shall be levied on the disposal o! Tt 
forest produce

irrespective of whether such forest produce is intended for sale inside or

outside the State of Karnataka or for the purpose of export or for captive

consumption. "

(iii) after the sub section (l-A)' the following shali be inserted,

namely:-
"(1-B) Notwithstanding anything contained in subsection(l)' no fee

shall be levied on the forest p.odrr." *ttittt is not found in or not brought

from the forest except when ilis disposed of by the State Government;

(1-C) Notwithstanding anything contained in subsection(l)' no Forest

Development Fee on forest prodice shall- be payable to the State

Government, for which no demald was raised during the period from 16ft

August of 2o0B till the corunencement of the Karnataka Forest

lRriendment) Act, 2Ot5 (Karnataka Act 41 0f 2O15); and

( 1 _ D ) T h e S t a t e G o v e r n m e n t m a y m a k e r u l e s r e g a r d i n g m a n n e r o f
6vy, computation and collection of Fo.""t Development fee from a

retrospective date."
(3) after section 9BB, the following new section shall be inserted'

namely:-
,,98C. Power of State Government to exempt or reduce Forest

Development fee.- (1) The State Government may, if in its opinion it is

necessary in public interest so to do, by notification and subject to such

restrictions and conditions and for such period as may be specified in the

notification, exempt or reduce either prbspectively or retrospectively the

forest Development fee payble under this Act, by *y specified class of

persons or in respect oi any specified forest produce;

(2) The State Government may, by notification cancel or vary any

notif ication issued under sub-section (l) '

(3) Where any restriction or condition

contravenecl or is not observed by a person
specified under sub-section (l) is

or a declaration furnished under
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thc s: i ic l  sutr-secl ion is lcr inci  to be tvrong, t l r t : t t :st tch pcrsot i  s l ret l l  t re l iable

lo p:i..-tr,1, 1r,r,u of pepaltr i;] irrnollnt eqtt:rl l-t. ' tu' ice the clittbi€'i l . 'e l le|\veet-t

tle frt 1;avabie at thc r:..te-.. specitieci by or ,,tttcier the AcL arrd the i-ee paid at

the rlrtes iitcciliecl uncle..- ihe notificalion on ttre cousideratiorr. of sltch forest

ploclrii:c in respec+. clt ';;hich suCh Ccntr-aventiCn CI non-observ:urce haS

ir.k"t place or a \wong Ceclaration is furnishecl:
prgvicled that before taking action under the sub-section lhe person

sha_ll be given a reasonable opportunity of being heard."

4. F-or the removal of doubts it is hereby declared thac, the levy

assessment and collection of Forest Development tax under the principal Act

as amended by this Act or any rules, notification, order letter or guidelines

shall be cleemed to have alr,vays been levied and collected as Forest

Development Fee.

5. No penal proceedings shall be commenced against any person-for

any contravention of tfr. provisions of chapter )CA of the Principal Act that

may arise as a consequence of the retrospective amendments made by this

Act.
6. Validation of l*vy and collection of any amount as Forest

Development Ta- or Fee.- Notwithstanding anything contained in any

;udgement, decree or order of any Court, Tribunal or other authority to the

.o.rirury levy, assessment or collection of any amount as tax or fee on Forest

produce as Forest development Tax or fee made or purporting to have been

made and any action or thing taken or done (including any notices or orders

issued or assessment made) ald all proceedings held and any levy and

collection of tax, fee or amount purported to have been collected by way,of

tax or fee in relation to such levy assessment or collection under the

provisions of ttre Principal Act or any rules, notification, order, guidelines or

letters before the commencement of this Act shall be and shall be deemed to

be valid and effective for all purposes as if such levy, assessment or

collection or action or thing fria been made' taken or done under the

Principal Act as amended by this Act and accordingly:-

(a) aI acts, proceedings or things done or aly action taken by the

Governm".tt o. as the case miy be the Forest Department officers

in connection with the levy, assessment or collection of any

amount as forest Development tax or Forest Development fee for

all purposes be deemed to be, and to have always been made done

or taken in accordance with law;

(b) no suit or other proceedings shall be maintained or continued in

any Court or Tribuna-l or beiore any authority for the refund of any

such tax or fee; and
(c) no Court shali enforce any decree or order directing the refund of

any such tax or fee-
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STATEMENT OF' OBJECTS AITD REASOI{S

i. Il is coi-tsiclcrreci necessary fr-lrther lo anrencl tirc Krint:it'akzr ForesL ltci'

1963 (i iarnzitaka Act s oi t964) (trereinafter c;r l lecl thc Act) to rernor"e

cioubts rcgarciirrSl the nattlrc, anrbit iu'rci scope oi the ievy oi F'oresl

Developnrcnt Ti (FDT). As explainecl belo'uv, the objects of ttris

amendment Bill, to be made retrospective from ttrc 1$ttr day of Augttsl'

2OOB, are: -

( i ) t o d e c l a r e t h e m e a n i n $ a n d p u r p o s e o f t h e w o r d s , . a b o d y
no t i f i edby theS ta teGovernmen t ' ' occu r r i ng insec t i on
9BA;

( i i l t o r e - s t a t e t h e n a t t r r e o f l e r , y a n d d e c l a r e t h a t i t i s i n
the nature of a fee;

(iii) to validate the collection of Forest Development Tax or

Forest Development Fee from 2008 onr'vards'

2. The amendments to sections 9BA and 988 are bein$ made

retrospectirr"ry iro- 16tn day of Augus_tl ̂  ̂ 2008 
when Notification

No.FEE 248 FDP 2006 daied 16-0-8-2003 Bangalore Yas 
issued'

Although section 9BA came into force from 24'12'1975' the present

amendment is bein$ made retrospectively only from the date of tLris

notilication to avoid unnecessary hardship to entities who are

covered by Chapter )C-A of the Forest Act' f 963'

Section 98A of the Act was alnended to include the words "or by a

c o r p o r a t i o n , o w n e d o r c o n t r o l l e d b y o l a l o d y n o t i f i e d b y t h e S t a t e
Government" by Amendment Act lb of 1989' The said amendment

was made with the intention of including all perso.ns, .who 
are

disposing of forest produce by way of salJ or otherwise' including

state-owned and controlled corporations as well as entities such as

p r i v a t e i n d i v i d u a l s , f i r m s , c o m p a n i e s o r ^ a n y b o d y e l s e ' w i t h i n t h e
purview or ambit of the levy under section 98 A of the Act' The latter

category, which were neither state-owned nor State controlled' were

intended to be included within the expression "a body" in section

9SA(l). This was done with the object of augmenting revenue for the

purpose of "afforestation", amelioraiion of tt"titotttttent' enhancing the

tree cover and activities ancillary thereto as mandated under Section

988 by levying a fee on disposal of forest produce'

Thus, the intention of the legislature was always to ensure that all

entities whether state-owned, state-controlled or not' that were

disposing of forest produce by way of sale or otherwise were brought

within tfre puJ.# ot ambit of tire levy of Forest Development Tax

(FDT). There was never an intention of restricting the statutorv

nrandateo fco l lec t ingandpayngthe levyon ly toSta teGovenr rnent
and its Undertakings and exiud"ing all non-Got'"'tt-"ttt entities and

underlakings of thJ Central Government. It was never the intention

of the trgisiature that Forest Development Tax was to be collected

onlv *h"t Lntities actecl together as art association or

4 .
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c6nglorpt'r-ri iorr. Ir-rcleecl, sltch ari irtterpreLatio:r rvrlt. i lcl not ot'r ly cle ti"rL

t i re"objecf  3 i -antencl ing seci ior i  gFiA btr l  a lso s i l i ior ts lv jeoparcl izt :  t t r t :

p.og.irntes lbr cleycl6pmenL attcl regeneratiol gf ibrests in lhe Statt:

of Karnatal<u.

The Stale of Karna[aka tsstieci Notii ication No.IitrE248 FDP 2OOd

datecl 10.8.2008 nnder Secrion 9BA(1) of the Act whereby ail

lease-holcli:rs of' mines and cluarries situatecl irl lhe forest area were

notifiecl in exercise of the porvers conferred by section 9SA(1)' The

validity of this notification and cerlain other issues calne up for

consideration before the Division Bench of the Karnataka High Court

in w.P. No 2462 of 2O09 (and other connected matters) and the

judgment was rendered on 03. I2.2A15. The Hon'ble High couf' [nter
"oLii, 

was pleased to quash the notification on the ground that the

expression^"abodg" riould not include leaseholders of mines and

qn1oi.", whether as an individual or as other juristic entity'

According to the Hon'ble High Court, leaseholders could be

individuals, partnership firms, societies, co-operative societies'

companies incorporated under the Companies Act or arly other

association o,. p.i"ons. Unless all of them constituted themselves into

"a body", which would inevitably be a juristic entity having a legal

p"r"o.ru., such as a federation in which the leaseholders aIe members'

or a company, wherein they are shareholders, or, a society, wherein

they are members and one of the activiiles of such federation or

company or socrety is disposal of minerals as forest produce by sale or

otherwise, they could noi be treated as a body that could be notified

by the State Government. Thus, independent or separate lease

htlders, whether they are private individuals or partnership firms or

companies or any other juristic entity, could not be construed to come

within the expreislon "a body" under sub-section (1) of Section 98-A of

the Act. This interpretation 
-hn" 

.""rrlted in numerous leaseholders of

mines and quarries situated in forest area not being liable to collect

and pay the "forest development tax" (FDT)- This was clearly never

the intention of the legislature because the word "a bodg" was never

intended to apply 
-to 

only juristic entities consisting of a

conglomeration of teasetrolders, either as individuals or companies or

firms and so on. It is also clear that lease holders of mines and

quarries situated in forest area will never collectively act as an

association or a conglomerate while purchasing or selling or disposing

of forest produce.

It is, therefore, necessaly to amend section 98A(1) retrospectively

and declare that the word "a body" included and, has always

included. even leaseholders of mines and quarries situated in forest

area even if they did not constitute themselves collectively' as a

federation, company or society or an association of persons'

Significantly, the tJon'bte High Court has accepted this view that

the expression "a body" \Mill inclucle any autonomous or private

body in which the State Government did not have any control in

any manner whatsoever. The proposed amendments are intended to

6 .



ri i  r. letrc Lhat all lelrsr,holdelrs of nri l l trs atrcl cFtarrics itr tol-t:sL areel

(r(,rnc r,vitt-rirr t irc clr: i lni l iorr of "a bocly" itt lr, l  are l iable lo colflcL ancl pay

F-cricst DevclopnrciiL 1'eix or Forest f)t-r 'eloptnetrt Fee as tir is ievy is

r:r it ical lbr ttre clevelopmcnt and regentlrir l ion of tbrests- The propose cl

arlcncinrents rvi1l 
"r,r" 

Ll'rt' infinnity ancl rctnove the defcc[ vrtricir rvars

ibr-rncl in the existing provisions. 
'ftre F.'ill also contains a valiclzrtion

clause that is dealt r,r,.ith later.

Tax amd Fee:
' in Guru Sidd-appa u state oJ Karnato:ka AIR 19Bl Kar 216' the

Division Bench of the Karnataka High court had held that the Forest

Development Tax (FDT) levied on the purchase price of forest produce-

was within the legislative competence of the State under Entry 54 of

List-II and constilutionally valid' Although the unamended section

9BA(l) refers to the ler,y of a tax, the impost is more in the nature of a

fee. The amount collected by way of forest development tax is

earmarked for development a]]d regeneration of forest and does not go

to the general ."rr"n^rr. of the Stite to be spent for general public

p.-rrpo".l This is also made clear by section 9BB of the Act which

"p""lti." 
that the Forest Development Tax !FDT) and interest that is

levied and collection under section 98A will form part of the Karnataka

Forest Development Fund. The Forest Development Tax- (FDT) and

other amounts specified in section 9BB(2), although credited to the

Consolidated Fund of the State, is later appropriated and transferred

to the aforesaid Karnataka Forest Development Fund.

3 In State of Maharashtrc u saluation Army AIR 1975 SC 846' the

Supreme Court held that an impost which initially was in the nature

of a fee would subsequently assume the characteristics of a tax. The

converse is equally true. The decision of the Karnataka High Court

was rendered 
^in 

tbgt ana Forest Development Tax (FDT) was treated

as a tax coming within Entry 54 of List-II'

9 Since the ForeJt Development Tax (FDT), as a fee, will be levied at the

time of disposing by way of sale or otherwise of forest produce' the fee

is being levied ii e*"r"ise of the powers of the State kglslature under

Entry 5o or List-II of Schedule wI of the Constitution. In Corporatton

of caLcutta u. Libertg cinemas AIR 1965 SC r lO7. Hon'ble supreme

court held that the fee can also be under an enactment relatable to

the imposition of a tax. In any event, the State Government has the

authoJty to ler,y such fee under Entry 47, List III'

Validation:

l0 .l The State Government has levied and collected more than Rupees

35OO crores as Forest Development Tax (FDT) after the impugned

notification was issued in 2OOB. Ali the petitioners in the above

judgment conceded that they were disputing the levy only upto 2OlI'

Flowever, it is proposecl to validate such collections both by the lease

holders of mines and quarries situated in forest area and by the

Monitorin{ conrmittee. frorn the purchasers of minerals till date. The



presenl Bil l ser-:ks Lo aclriei 'e t lrrj ol; jt:t:Ls ers rnetrLion:cl :tbove and arlscr

i,, provicle fi i th,,: r,alicl:rtion t I i,ltt lety :rncl t ollcctron of Forest

Developnrenl' i ' ;rx i l .-DT). Cl:ruse 6 of l l te Ril l, infer r-.t l ia. prorncles thal

arnv clenr2ncl :rncl/oi arry action tlti<en Lrnder the p'ovisions of the Ac|

lrs ill exisLellie i--rioi to this alrcn,lncrrt Bill -qleil be clecmerl to ha-vr,l

taken or levicci uncler the ne.v llnv alter the aittenclment. Thi.s will

validate the clernancl made by deenring it to have been tnacle under the

amended law and thus protect the revenue of the Stare. This Bill thus

cures the infirmity and removes the defect found in the existin$

provisions and makes adequate provisions in the va-lidation clause for

; vahd imposition of the Forest Development Tax and Forest

Development Fee.

lO.2 The State Government proposes to recompute the Forest

Development Fee as per prescribed rrles or guidelines. If the demand

as computed as per new rules or guidelines is lesser than the amount

of Forest Development Fee demanded under the erstwhile section 9BA

or any notificaiion issued thereunder, the lesser amount will be

payable as Forest Development Fee.

lO.3 A provision is also proposed to exempt or reduce Forest

Development Tax (FDT) or Forest Development Fee by Government by

notlficition prospectively or retrospectively in public interest by any

specific clause of person or in respect of any specified forest produce'

Penalty:

1l It is made clear that no penal proceedings will be commenced as a

consequence of the retrospective amendments that are proposed in

the Bill. This will also ensure compliance with Article 20(l) of the

Constitution.

Rate of Tax or Fee:

12 Demand were raised at the rate of I2o/o on the disposal of minerals,
although section 9BA(l) prescribed a rate of B% tax on forest

produc-e other than those mentioned in the erstwhile proviso and

Table thereto. The Karnataka Forest (Amendment) Act, 2Ol5

imposed a levy of l2o/o but omitted to amend the rate

retrospectively. It is now made clear that 8o/o shall be

retrospectively increased to l2o/o from l6ftAugust, 20OB onwards'
Indeed, demands have been made at this rate froml$eAugiust'
2008.

13 By order dated O2.O9.2OI l and 23.9.2011, the Supreme Court in

Wp(C) 562 of 2OOg directed that the Monitoring Committee shall

collect Forest Development Tax (FDT) "as applicable". Accordingly,
a_ll buyers of iron ore, extracted from the leases in forest area
(including the petitioners before the Karnataka High Court in W'P'

No. 2642 of 20O9 and other connected matters), have paid Forest
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Dcvcloptnettt L'; tr (F DT) at t lr i :  r-:rte of l2o/o to r lre M'rr i t ' r i 's
CorrrlniLLec \! ' l : j rolrL any protesl cr- clcmrrr. No arpplicuLiorl \vi1s Lrver
trtaclc lo -si:r-'k :1 r:iatrific:rlion ihaL the applicable i-irte of F-crt,cst
Developnlettt 'l ' lu\ (ItD'i) r,vas 8ouo ;rncl not I-2o/o. Acr:orclinely it tras
been unifontrlv acccptcd that F-orest Development fax (I,'D f) rvotrlcl
I:e l2o/o-'fhe pt:titiorlers before the i{arnataka Higir Court haye also
restr icted their-clairn only for thc period before'23,ag.2O1i. Thus,
the rate of Folcst Development Taix or Forest Deveicpment I.'ee is
retrospectively amcnded to be !2o/o from the lou. day of August,
2008.

Rules for computing Forest Development Fee.

14 The rules or guidelines for computing
also being finalised. These rules will
retrospectively from l6h day of August,
of the Bill enables such rules tJ be
effect.

Hence the Bill.

Forest Development Fee are
a-lso have to be applicable
2008. Accordingly clause 3

inserted with retrospective
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FIN,\]I C TAL MEMORA}IDIIftI

Horr'bie FIigh Court of K:rrl l i t:rka in W.i'}.No.2162 of 2OO9 and oilter

conneciecl tnatters through th:ir orcler clalecl O:t.12.2O16 have qrrastred ttre

rrotification No. FE,E 248 FDP 2006 ar-rd directec"l the State Goverrirnent to

refund the :rmount collected as Forest Development Tax which was collecled

based on the impugned notification. The order of Hon'ble High Court is

challenged through an SLP before the Hon'ble Supreme Court. During

pendency of the case the present amendment is proposed for removal of the

basis of the order of Hon'ble High Court through rectification of short

comings in the law and clarifring the intent of the law. This is the only way

fonvard to protect the already collected approximate amount of Rs. 3640

crores. This amendment is intended not only to retain Rs.3640 crores but

also to ensure future annual collection of levy of about of Rs.5OO to 60O

crores.

There is no other expenditure implication for the State.
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MEM ORANDUM RE GAIeDIN G DELE GATED LE GI SI-ATI oT\i

j  Clar-rst'2 j S.tU,sec-,-iot tf n; ;aaectior-r Z proposca to irc ir i i .-Lrcl,
eirlpowers the slatc Government tO make rules regarrling
the manner of computation of such other amount of price
received or receivable on the sale of forest produce.

The Proposed delegauon of legislative power is normal in character.

B. Ramanatha Rai
Minister for Forest, Environment and

EcoloEr

S.Murthy
Secretary (t/C)

Karnataka trgislative Assembly

Clause-3 Sub-section (I-D) of Section Oaa, proposea CI Ue
empowers the State Government to make rules
the manner of [-ety, computation and collection

Development Fee from a retrospective date.

inserted,

regarding

of Forest
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ANNI'.XURE

EXTRAC? F'ROIII THE KAR|{ATAJ(A FORBST ACT, 1963

(Karnataka 5 of 1964).

XXX XX;i XXX

CHAPTER XI-A

FOREST DEVELOPMENT TAX

98A- Levy of Forest Development Tax.-(l) Notwithstanding anything
contained in this Act, in respect of forest produce disposed of by the State
Government or by a corporation, owrled or controlled by or a body notifieci
by the State Government by sa-le or otherwise, there shall be levied and paid
to the State Government a tax at the rate of eight percent on the amount of
consideration paid therefor.

Provided that the tax levied and paid under this sub-section on the
disposal of forest produce specified in column (2) of the Table below to the
categories of persons or industries specified in column (3) thereof shall be
tlvelve per cent on the amount of consideration.

TABLE

Sl. No. Forest produce When disposed of to
( r ) (2) (3)
I Timber, firewood, grass, charcoal

Industries
and eucalvptus

Industries

2 Bamboo. reeds and canes. Pulp and paper
industries
except cottage
industries;

3 Sandalwood. (a) Sandalwood oil
factories

and
[b) Others, except;
(i) Artisans
(ii) Religious
institutions; and (iii)
Cottaqe industries

a Minor forest produce as defined
in the rrle but not falling under
Serial Numbers 1 and 2.

Industries excePt
I-arge scale
Multipurpose Co-
operative Societies
(r-AMPS)
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i r i lvLclccl t irrther i i i lL l l te tex trndcr t lre erbove prol. i .so ir-r r-csperct otett( ' i l lyi t trts anci barrr].r,)(,s sr_rppliccl aS r:r\ \ ,  i l la[eria] for m,,u,tr i t-:rclut-c ol lrc_.ws
l"l i t l l  siul l l  bc l i f ty p(rr { 'crtf  ot ' t l rc r: i lcs spt-.cif iecl thereir-r or a Deriocl . l  t jvc
y.r-:tI.s.

(lA) Notwithstzrnrli i lr i  :utvtti ing conlainccl in slrb-section {l j. rro Lerx s6alibe pelyable to the State Governntenl by a corporation, ownecl or coptrollecl bvthe s[ate Governmerri to the extent of tar not levied ancl .. it"; i; i^;, l ;durirrg rhe period Iorn fourteenth clr,qr of February, lg7B, tiu thccoinmencement of the Karnataka Forest (Ameirdment) Act, 1gg8.
(2) The said tax shall be collected along with such consideration-
(3) It is hereby declared that the saicl tax shall be in addition to and not intll: 

"t 
any tax payable in respect of such procluce under any other law inIOrce.

(4) There shall be levied and collected interest at the rate of eighteen percentper annum till the date of payment or recovery of all tax dues."
988' Forest Development Fund.-(l) There shall be constituted lbr theState of Karnataka a Fund called the Karnataka Forest Development Fund.
(2) The following shall form part of the Karnataka Forest Development

Fund, namely:-_

(a) the tax and interest levied and collected under section 9BA;
[b) tfre money recovered for raising compensatory plantation in lieu ofthe forest area made over for non-forest[, pr_,rpo".";
(c) sandal surcharges collected for the development of sandalwood

resources;

(2A) The amounts referred to in sub-secti on (2) shail first be credited tothe Consolidated Fund of the State and under appropriation duly made bylaw in this behatf, be entered in and transferred to the Karnataka ForestDevelopment Fund.

- 
(3) Any amount transferred to the said fund under sub-secti on (2), shallbe charged upon the Consolidated Fund of the State.

(4) The amount at the credit of the said fund shall not be expended except
for 

-tfre rarsing of forest plantation and for such other pr.po"" as areancillar5r thereto.

)oo( )ao( )oo(
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